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. 
COUNCIL OF STATE. 
Tue8day, 19th MaTch, 1929. 

The Council met in the Council Chamber of the Council House at Eleven 
of the Cloak, the Honou~ble the Preeident in the Chair. 

QUESTIONS AND ANSWERS. 

HORSE .ALLOWANCE AND CYCLE Ar.r.ow.A.NCE OF SUBORDINATEg IN THE 
PnBLIC WORKS DEPARTMENT, DELHI. 

145. THE HONOURABLE Sm EBRAHIM HAROON JAFFER (on behalf 
of the Honourable Mr. Mahmood Suhrawardy): Will Government be pleased 
to state (a) How many subordinates in the Delhi P. W. D. are getting 
horse allowances and how ma.ny cycle allow:ances! (b) What is .the differ-
ence in the amount of horse allowance and cycle allowance per month ~ (e} 
How many subordinates getting horse alluwances are living in Government 
quarters in New Delhi 1 (d) Do they go out of New Delhi on horses for duty' 
(e) What is the differenoe between t.he duties of subordinates getting horse 
allowances and those get.ting oyole allowanoes 1 (/) Why is horse allowance 
given to subordinates who work in New Delhi and live in New Delhi 1 

THE HONOURABLE MR. A. C. McWATTERS: (a) Twenty-eight get 
hOf86 allowances and the same number oycle allowances. 

(6) Re.20. 
(e) Fifteen. 
(d) Suoh of them do whose works lie beyond the limits qf. New Delhi. 

They ride or drive to the works in their oharge. 
(e) There is no essential difference. Each oase is oonsidered on its 

merits with regard t.o thE" suitability of the mode of conveyance to the work 
tQ be done. • 

(J) To enable them to execute their duties. 

CRAOKS IN THE RoOFS, COLUMNS, RTO., OF THE BODYGUARD LINES, NEW 
DELHI. 

• . 146. THE HONOURABLE Sm EBR.ABDI HAROON- JAFFER (on behalf 
of the Honourable Mr. Mahmood Suhraws.rdy): (a) Are there cracks in 
the roofs, oolumns, lintels and terraces in the Bodyguard Lines, Delhi (now 
P. W. D. Offices)' (6) If so, why 1 (e) Under whioh Division has this 
work been done' 

THB HONOURABLE M:a. A. C. MoWATTERS: (a) There are no cracks ot 
any structural importance. 

(6) Does not arise. 
(c) The Sixth DiviSion. 

( 813 ) 
• , 
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MA.RBLB COLUMNS IN AND ABOUT THE DUBBAR HALL OF GOVERNMENT 
HOUSE, NEW DELHI. 

14:7. THE HONOURABLE SIR EBRAHIM HAROON JAFFER (on behalf 
of the Honourable Mr. Mahmood Suhrawa.rdy): Have the marble oolumns 
in and about the Durbar Hall of Government House, Delhi, uneven joints ! 
If so, why! 

THE HONOURABLB MD.. A. C. MoWATTERS: The reply is in the nega-
tive. 

CHARGE OF SHORTAGE OF BRICKS AGAINST A SUBDIVISIONAL OFfiCER OF 
THE PuBLIC WORKS DEPAR1'IIENT, DELHI. 

148. THE HONOURABLE Sm EBRAHIM HAROON JAFFER (on behalf 
of the Honourable' Mr. Mahmood Suhrawardy): (a) Iii there a charge of 
shortage of many lakhs of bricks (pointed out by the Central Accounts 
OSee, Delhi) against the S. D.O., 1/8 P. W. D., Delhi' (6) If so, will 
Government be pleased to state what action hllB been taken against him ! 

THE HONOUBABLB MR. A. C. MoWATTERS: (a) The reply is in the 
negative. 

(6) Does not arise. 

NUMBER OF MUSLIM SUPERINTENDENTS AND CLKRKS IN THE CENTRAL 
OFFICE, PuBLlC ·WORKS DEPARTME!oo"T, DELHI. 

1 '9. THE HONOURABLE SIll EBRAHIM HAROON JAFFER (on behalf 
of the Honourable MI'. M8hm()()d Suhra.wardy): (a) Will Government be 
plellBed to state how many Superintendents and clerks are working in the 
Central Office, Delhi P. W. D. 1 (6) How many of them are Muslims! 

THE HONOURABLE MR. A. C. McWATTERS: (a) Seven Saperintend-
enl:ll and 73 c;Ierks-

(6) Twenty. 

EXAMINATIONS PASSED BY THE SUBORDINATES AND F,wGINEERS SERVING 
• IN THE PUBLTC WORKS DEPARTME!o"T, DELHI. 

150. THE HONOURABLE SIB EBRAHIM HAOOON JAFFER (on behalf 
of the Honourable Mr. Mahmood Suhrawa.rdy): Will Government be pleased 
to lay on the table a list of 8ubordinates and engineers serving in the Delhi 
P. W. D. 8tating 

• (a) Number of subordinates and engineers who have plIBsed the over-
soors' e:ka.min.I¥t;ion from a recognised collage or univefdity with 
the rates of their pay per'month ! 

(6) Number of engineers and subordina.tes who have passed the sub. 
overseers' examination from a. recognised cullege or university t 
yith the rates of their pay per month ! 

(e) Nu~ber ul engineers a.nd·subordinates who have passed no examina. 
tlO~ from any recognised college or university, with the ra.tes of 
thell' pay per month 1 

TBB HoNO'ORABLB MR. A. C. McWATTERS: The information will be 
oolleoted and furnished to the Honourable Member. 

\ , '0 



QUgSTIONS AND ANSWERS. 

LAND DEVELOPMENT Oll'.I!'IOERIN THE P~LIC WORKS DEPARTMENT, DELHI. 
UH. Tm: HONOURABLE 8m EBRAHIM HAROON JAFFER (on behalf 

of the Hono1l1'able Mr. Mahm'ood. Suhra.wa.rdy): (a) Is there a La.nd De.e-
lopment Officer in the Delhi P. W. D.! (b) If so, what a.re his dut~s ! 

THE HONOURABLE MR. A. C. MoWATTERS: (a) There is at present no 
separate post of Land Development Officer. 

(b) The work formerly done by the holder of this post comprised the 
administra.tion of Government land in the Raisina estate and the maintenance 
of records connected therewith. This work is now done by the staff of the 
Chief Engineer. 

NAMES OF ENGINEERS AND SUBORDINATES SERVING IN THE PUBLIC WOltKS 
DEPARTMENT, DELHI, WHO RAVE ACQUIRED PLOTS OF LAND IN THE 
NEW DELHI AREA. 

152. THE HONOURABLE SmEBRAHIM HAROON JAFFER (on behalf 
of the Honourable Mr. Mahmood. Suhrawa.rdy): (a) Will Government be 
pleased to state the names of the engineers and subordinates serving in the 
Delhi P. W. D., who have been given plots of land in the NeY' Delhi area on 
lease! (b) Have they erected their buildings on these plots 1 (e) Have they 
construoted their buildings aocording to designs approved by the Govern· 
ment Architect, New Delhi 1 

THE HONOURABLE MR. A. C. McWATTERS: (a) The following have 
acquired plots at Auctions : 

Enginetr8.-MessrB. Wazir Dayal, Bishan Singh and Ba.ha.dur Singh. 
Subordi1UJleB.-Messrs. Abbasi, Durga Das, Mohan Lal, Tufail Mohammad 

and Ra.lla Ram.' , 
(6) Four have completed their resi4ences. 
(e) Yes. • 

EXECUTIVE ENGINEER IN CHARGE OF THE CONS'fRUOTION OF GOVERNMENT 
HOUSE, NEW DELHI. . 

153., THE HONOURABLE Sm EBRAIDM HAROON JAFFE1t (on behalf 
of the Honourable Mr. Mahmood. Suhrawardy): (a) Was Sardar Bahadur 
Malik Teja Singh, Executive Engineer. given the chance of officiating as 
Superintending Engineer, Delhi, for six months in 1928·29 1 (b) If BO,lIill 
Government be pleased to state whether any Executive Engineer was put 

. in his place on the construction of Government House 1 .. • 
THE HONOURABLli: MR. A. C. MoWATTERS: (a) and (b). Yes. 

LurES APPROVED BY 't'HE PUBr.IC WORKS DEPARTMENT, NEW DELHI. 
o 

154. THE HONOURABLE Sm EBRAIDM HAROON JAFFER (on behalf. 
of the Honourable Mr. MaJunood. Suhra.wardy): Will Government be pleased 
to state which lime is the approved one for the construction of the Delhi 
P. W. D. (i.e •• Katni, Batu or Jeypore) , 

To HONOUBABLB MR. A. C. MeW ATTERS: Various limes have been 
approved from time ,to time for diBerent purposes. 

. , 
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NAMES 01' ENGINEERS IN THE PuBLIC WORKS DEPARTMENT, DELm, ON 
DEPUTATION FROM. OTHER PROVINCES FOR 10 YEARS OR MORE. 

155. THE HONOURABLE Sm EBRAHIM HAROON JAFFER (on behalf 
of the Honourable Mr. Mahmood Suhrawardy): Will Government be pleased 
to state the nametl of the Engineers who have been on deputation in the 
Delhi P. W. D. from other Provinces for 10 yeaI'tl or more ~ 

THE HONOUB.ABLE MB. A. C. McWATTERS: Messrs. Rouse, Sale, 
Croad, Parker, Malik, Bishan Singh, Sham Lal, and Hahadur Singh. 

SUPERSESSION BY B.~BU PlAREY LA!. OF SUBORDINATES IN THE PuBLIC 
WORKS DEPARTMENT, DELHI. 

156. THE HONOURABLE SIR EBRAHIM HAROON JAFFER (on behalf 
of the Honourable Mr. Mahmood Suhrawardy): (4) Will Government be 
pleased to state how many subordinates were superseded by Babu Piarey 
Lal on his appointment in the Delhi P. W. D. as a regular subordinate 
on Rs. 200 per mensem. in the month of November 1928 1 (b)W~ 
Habu Piarey Lal a work-charged subordinate in the stoneyard, Delhi' 
(c) Were his services dispensed with by order of the Superintending Engineer, 
11th Circle, Delhi' (d) 1£ so, will Government be pleased to state the age 
and qualification of Babu Piarey Lal and the reason for appointing him on that 
pay 1 

THE HONOURABLE MR. A. C. McWATTERS: (a) Babu Piarey Lal 
was brought on to the regular establishment from the work-charged 
establishment on a pay of B.s. 178. This pay is higher t.han that drawn 
by 38 subordinates in the regular temporary establishment. 

(b) Yes. 
(c) Yes. 
(d) His age is about 31 years. Be is a qualified sub-overseer from the 

Roorkee CoP.ege. He was appointed on the same pay that he was in 
receipt of when his previous work-charged lJ011t was brought under reduction. 

AMOUNTS PAID TO WOBK-OIIAl1OED MUSLIMS, HINDUS AND SIKHS IN 
DECEMBER 1928 AND JANUARY 1929 IN THE 1ST DIVISION, PuBLIC 
WoRKS DEPARTMENor, DELHI. 

157. THE HONOURABLE Sm EBRAHIM HAROON JAFFER (on behalf 
of the Honourable Mr. Mahmood Suhrawardy): Will Government be pleased 
to state the respeCtive amounts paid to work-charged Muslims, Hindus and 
Si1W.s in the months of December 1928 and January 192~ in the 1st Division, 
P. W. D., Delhi! ' 

THE HONOURABLE MR. A. C McWA'l'TERS: The information is not 
readily available, and I do not think any useful purpose would be served by 

'compiling it. o. ~.: _ 
, CoIIPLETION OJ' THE CoNSTRUOTION OJ' Govnmm~T Hotre_, NEW n:eLBI. 

158. THE HONOlJlLABLE SIB. EBRAHIM BAROON JAn~R (on behalf 
of the Honourable. Mr. Mahmood Suhrawardy): (4) Will Govemmtlnt be 
pleased to state when the construction of Government House; Delhi, is 
to be completed! (6) What work remains to be done' . . 

I 



QUES'l'lONS AND A.NSWJlBS, 317 

THE HONOUBABLB MR. A. C. McWATTERS: (a) It is expected that 
Government House will be ready for His Excellency the Viceroy to moV8' 
into at the end of October 1929. ' _ 

(6) The dome, floorings, finishings and furniture, remain to be com-
pleted. 

TESTING OF Lum IN THE PuBLIC WORKS DEPARTMENT, DELHI. 

119. ·Tml HONOURABLE Sm EBRAHIM HAROON JAFFER (on beha1f 
of the Honourable Mr. Mahmood Subrawardy): (a) Is lime tested in a lime 
testing machine in the Delhi P. W. D.' (6) If so, will Government be 
pleased to state what is the p01rer of the lime used on the construction of 
Government House, Delhi , 

THE HONoURABLB lIB. A. C. McWATTERS: (a) The lime is tested 
periodically. 

(6) Government are not in possession of the detailed. tests. 

DUTIES AND E~~LUMENTSl ,ETC., OF ~ SECRET~Y AND ASSISTAN'l' SEC-
RETARY OF THE DELHI CITY MUNICIPALITY. 

160. THE HONOURABLB Sm. EBRAHIM HAROON JAFFER (on behalf 
of the Honourable Mr. Mahmood Suhrawardy): Will Government be pleased 
to state (a) the duties, length of service, pay and qualifications of the 
Assistant Secretaries of the Delhi Municipality 1 (6) The number of 
allowances, the amount of allowances, the pay, and the duties of the· 
Munieipal Secretary, Delhi' . 

THE HONOURABLli1 KHAN BAlIADUB SIB MUHAMMAD HABIBULLAH : 
Enquiries have been made and the result will be communicated to the 
Honourable Member 88 soon 88 poaaible. 

. , . 
PAY OF DRAFTSMEN WORKING TN THE FIRM OF ARcHITECTS, NEW DELHI. 

161. THE HONOURABLE SIB EBRAHIM HAROON JAFFER (on beha1f 
~ the Honourable Mr., ,Mahmood Sqhrawardyr: '(a) Have sOpie draftsmen 
working in the firIJ.l of Afchitects, New Delhi; been getting their pay for yean. 
from the Central P. W. D. Office, Delhi' (6) If so, why 1 . 

THE HONOURABE MR. A. C. McWATTERS :(I.I) and (6). One drafts-
man was lent to one of the Architects in the interests of Government work. 
The question of the incidence. of his pay is under discU88ion.. 
":.: . 

QUALIFICATIONS OFTHJil OFFICER IN CHARGE OF THE STANDARDIZATION 
. BRANCH, RAILWAY BOARD. . 

162. THE HONOURABLE Sm EBRAHIM HAROON J.U'FER (on behaJ! 
of the Honourable Mr. Mahmood Suhrawardy): (a) W88 Mr. M:..gson, the 
u.fficer in cha.rge~of the Standardisa.tion Branch (Drawing Branch), Rail"ay • 
Board, in the year 1927 1(6) . U so, ,w,hat was his qualification ~ (0) What 
is the qualification of the present .officer in charge of the Standardisation • 
Branch (Railway Boa.rd) ! 
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To HONOUBABLE SIB GEOFFREY CORBETr: (a) and (b). No. 
Mr. Ma.gson was not the ofticer-in-cha.!ge of the Standardisation ~ran(jh of 
the Railway Board. He was a draftsman designer engaged to &ll8ist in tile 
·design of structural steel work. 

(c) The present offioer-in-oharge of the Standardisation Branoh is a 
member of the Indian Railway Service of Engineers with speoial aptitude for 
the kind of work required. 

NUMBER OF SIKHS, MUSLIMS, HINDUS AND CHltIRTI.A.NS EM.PLOYED· IN 
THE DRA.WTNG BRANCH OF THE RAILWAY BOARD. 

163. To HONOURABLE SIR EBRAIDM HAROON JAFFER (on behalf 
·of the Honourable Mr. Mahmood Suhrawardy): Will Government be pleased. 
to state the number of Sikhs, Muslims, Hindus and Christians in the 
Drawing·Branoh of the Railway Board ! 

THE HONOUlWUIl Sm GEOFFREY CORBETr : 

Sikhs 
Muslims 
Hindus 
Christians 

- 6 
4: 
2 

Nil. 

LENGTH OF SERVIOE OF MR. E. W. GBlNDAL, CENTRAl, ACCOUNTS OFFICER, 
PUBLIC WORKS DEP.A.RTJrlBNT, DELHI. 

164. THE HONOURABLE Sm EBRAIDM HAROON JAFFER (on behalf 
-of the Honourable Mr. Mahmood Suhrawardy): (a) Will Government be 
pleased to state the length of service of Mr. E. W. Grindal, Central 
Accounts Officer, P. W. D., Delhi, in the Delhi Province! (b) Has Mr. 
E. W. Grindal been Chief Superintendent and Personal Assistant to the 
·Chief Engineer, Delhi! (e) H so, will Government be pleased to state (i) 
How long' (iit What his pay was when he joined the Delhi P. W. D.' 
·(Ii') What pay he is getting now! 

To HONoUlWlLB MR. A. O. MoWATTERS: (a) His total length of 
·eervioe in Dellrl is about 18~. His service M Central Acooants O8loer, 
Pob1ic Works pepartment, Delhi, is about 4i years.' 

(b) Yes. 
(e) (i) About 12 years. 

(M) Re.~ . .. 
(iii) Re. 1,200 (bE/dlg his pay in the time-aoale as a member of the 

Indian Audit and Accounts Servlo8). He also draws a apeoial pay of Be. 300 
per meDllem for oa.rryiDg on the duties of Estate Oftloer,1>elhi, M a tempo-
T&ry measure. 

RUL1I:S FOB TIlE TRANSD:a OJ' Aoootnm!l OnIcns. 

'165. 'l'Jm HONOUlWlLlll 8m EBRAHIM HAROON JAFl'ER (on behalf 
-of the Honourable Mr. Mahmood Suhrawardy): Will Government be pJeaaed 
to state the rules for transfer of accounts otJioe.rs from one place to another 
place (i.e., after how many years) , . 

, , 



· , QUESTIONS AND' ANSWERS. :ue 

THE HONOUBABLE MR. E. BURDON: There are no rules for the 
-transfer of accounts officers from one place to another. Transfers are made 
.. required by administrative considerations from time to time. 

COUNTING TOWARDS PENSION OF SERVICES OF PERSONS SENT TO KENYA 
COLONY BY. THE INDUN MILITARY AUTHORITIES. 

166. Tm: HONOUBABLE SIB EB~AIDM HAROON JAFFER (on behalf 
-of the Honourable Mr. Mahmood Suhrawardy): (a) Are the i:lerviceS of the 
persons who were sent to Kenya Colony (East Africa) in 1919 by the Indian 
military authorities reckoned t-owal'ds pension' (6) If not, will Govern-
ment be pleased to state under what rule' (c) Is such service servioe 
;under the British Government of India 1 

THE HONOURABLE MR. A. C. McWATTERS: His Excellenoy the 
Commander-in-Chief, who is unavoidably absent, has asked me to answer 
this question with your permission .. on his behalf. • 

(a) Yes, if they held permanent pensionable posts. 
,(6) Does not arise. 
(c) Yes. 

SA]'EGUARDJNG OF THE CLAIMS OF MUSLIMS IN THE 
INDIAN SERVICE OF ENGINEERS. . 

167. Tm: HONOURMILE SIB EBRAIDM HAROON JAFFER (on behalf 
G the Honourable Mr. Mahmood Suhrawardy): With ~ference to the reply 
to my question No. 134 in the Council of State Debate on 21st September, 
1928, in Volume II. No.6. regarding statement showing percentage of 
Muslim and non-Muslim Engineers. have Government tllokei any steps to 
:aafeg'uard the claims of the minority community 1 

THE HONOURABLE Ma. A. C. McWATTERS: The statement furnished in 
reply to the Honourable Member's question No. 134 in the Cou!J.cil of State 
on the 21st September 1928 showed the total number of officers in the Indian 
Service of Engineers and the provincial engineering services. The Govern-
ment el India. are, however, concerned only with recruitment to the Indian 
Service of Engineers, recruit~ent to the provincial engineering services being 
Wlder the ooaCrol of P!ovincial Governments. The exact position as regards 
the Indian Service of Engineers is as follows. Becrpitment to the Se?vice 
in England is confined. to European British subjects. Appointment& made 
in IDd.i8. to the Service have hitherto been reserved for students of certain 
.engineering colleges and for officers promoted from the provincial engineering 
,aervices. In the circumstances, it has not so far been possible to l'e8el'V8 
.any poets in the Service for minority communities. The guarantees Qf 
appointment to the students of the colleges having, however, recently expired, 
the question of the procedure under which direct recruitment 1;0 the S8rfice 
in IDdia will be made in future is under consideration. Due provision will 
be, made in the rules for the reservation of certain appointIl)ent'AI for the 
l'edress of communal inequalities if qualified candidates are ava.ila.ble. 
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SUSPENSION OJ' BABU ClIAMl"AT SINGH, CASmn IN THE CENTB.A.L OP'FIOE, 
. Pu:BLIC WORKS-DEPARTMENT, DELm. 

168. THlI: HONOURABLE 8m EBRAHIM BABOON JAFFER (on behall 
of the Honoul'able Mr. Mahmood Suhrawa.rdy): Is Babu Champat Singh. 
Cashier in the Central P. W. D., Delhi, under 8U8p8D8ion, and if 80. why' 

To HONOURABLE MR. A. C. McWATTERS: He is under suspension 
pending investigation of certain matters the principal of which relates to • 
Ioaa of llovernment money in his custody. 

STATEMENT LAID ON THE TABLE. 

CoMMJIBOIAI, TREATIES AFfI'BOTING INDIA. 

THE HONOURABLE SIR GEOFFREY CORBETT (CommE'rce Secretary):. 
Sir, I lay on the table a :list of further oommercial tleaties which affect India.. 

PUT I. 

The treaty mentioned in thu. Part providis for the grant of most-favoured·nation. 
treatment to the product. and manufactures of India on terms of reoiprOcity. 

Country. \ Nature of agreement. \ Description. 

--------------~-------------

Date. 

8erb-Croat-Solvene 
State. 

i Treaty 
I 

i 
'11 Commerce and Navi- May 12, 1927. 

gation. 

PART U. 
India bas- acCeded to the treaty mentioned ill this Part. 

Country. I Nature of agreement. Description. Date. 

t. 

Siam • • Treaty. Commerce and Navi- July 14, 1925. 
gation. 

-The acoeMion under Article 3t WaB subject to the reservations :-

,.-

(I) That the prh'iJeges granted by the said treaty in its application to any State 
in India shall be 8ubject to such modifications aB are necessitated by the laws-
and regulations in force in any such State or by reaBon of the legitimate-
exercise of the powers inherent in the ruler of any such State; . and 

(2) that the right to appoint Consular Officers ot'Consular Agents under Article 27-
of the treaty shall be restncted to seaport towns in Bntish India. 

\. 

MOTION FOR THE ELECTION OF THE PANEL FOR THE STANDING: 
COMMITTEE ON EMIGR~TION. 

_ THE HOSOWiABT..E KHAN BAHAOUR Sm MUHAMMAD HABIRULLAH 
(Education, Health and I.ands Member ): Sir. I move: 

• .. That this Council do prooeed to elect in the manner described iD the Department Of 
Education, Health and Landa Notification No. 114, dated the 7th February 1924, a pa.nel 
01 8 members from which the members of the Sf;anding Committee to advise on questions 
relating to Emigration in the Department of Education, Health and Lands, will be nomi. 
nated." 
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Sir, I have merely to state that thtl House elects a panel every yeor before 

the close of its Winter Session. The members of the Committee who were 
ncminated from it last year vacate their office on the 25th of this month, and 
it is therefore necessary that the next election to fill their place'l should take 
place immedia,tely. I wish to express, Sir, that this Committee has all along 
heen rendering very useful and helpful work in connection with the imp.)r-
tant and intricate problems which are referred to it for advice, and I should 
he sorry to allow any gap between the expiry of the term of the Committee and 
its reconstitution. 

The motion was adopted. 
THE HONOURABLE THE PRESIDENT: I hope to b3 in a position to-

Qlorrow to give directions as to the date for nominations and election for this 
panel. 

INDIAN TARIFF (AMENDMENT) BILL. 

THE HO!'\OURABLE Sm GEOFFREY CORBETT (Commerce Secretary): 
Sir, I move that the Bill further to amend the Indian Tariff Act, 1894, for cer-
tain purposes, as passed by the Legislative Assembly, be taken into considera-
tion. 

The small proposals embodied in this Bill are not, strictly speaking, pro-
tective, but they are designed to gi,"e what we call equality of tariff treatment. 
They arise out of a general reference that we made some time ago to the Tariff 
Board to examine representations to the effect that the development of certain 
industries in India is hampered by the fact that the duty on the finished article 
is lower than the duty on the materiaJs which have to be imported for the 
manufacture of that article. These two particular cases are the outcome of 
our general taritf policy in respect of machinery. Thi~ policy was stated clearly 
not very long ago in our Resolution on the Report of the Tariff Board dealing 
with the cot·ton textile industry when, you may remember, the Tariff Board 
recommended, amongst other things, that the duty sholdd be removed from 
machinery. We then said: .' 

.. The removal of the import duty on machinery was recommended by the Fiscal 
Commillllion and is in accordance with the principle of the Resolution adopted by the 
Legislative Assembly on the 16th February, 1923, that the fiscal policy of the Govern-
ment of India may legitimately be directed towards fostering t~e deVelopment of 
industries in India." 

We then removed, or rather the L9~Ia.ture removed, by the Act of 
September, 1927, with elIect from the 1st October following, the duty on all 
machinery and component parts of machinery. But this again was subject 
to a certain definite proviso, as stated in this Resolution : 

i'The removal of the duty on machinery is subject 110 the proviso that it; ~ay be 
necessary to reimpose an import duty on particular kinds of machinery. if it appe&l'll, on a 
report by the Tariff Board, tha~ it is desirable to encourage the manufacture in India of 
luch machinery and that a protective duty is required for tha~ yurpose, or tluu the impos' 
ition of a duty is necessary in order to /leCllt'e eqt.lQli'" oJ tDriJf treatment and remove a 
handicap under which the manufacture of such machinery in India would otherwise s'3ffer." 

That is, the revenue duty of 21 per cent. on machinery, whU;h had Leen impOsed 
a few years previously a.t a time of financial difficulty, was removed by the. Act 
of September, 1927, subject to a proviso that the ma.nufa.cture of ma.chinery in • 
India should not be prejudiced thereby. The two cases with wbioh this Bill. 
deals are both oases of the manufacture of certain machinery in India, for which 
equality of tariff treatment is required. . 
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[Sir Geoffrey Corbett.] 
The first dea.ls with an applioation made by the Indian Cahle Company 

of JamAhedpur. This Company i~ making two artiolcR oonnected with electric 
installations. The first are hard drawn oopper conduotors, a.nd the ~econd 
rubber insulated wires and cables. T will deal fir~t with the firat item-hard 
drawn copper Conductors. The raw material for this article is electrolytio 
oopper rod, which is commonly known M "bJack rod", and whioh is liable 
to the ordinary general rate of duty of 15 per cent. But:the fin~hed oonductors, 
heing machinery nnder the tariff as it now stands, are duty free. The Company 
has not been suffering from any particular hardship up till now, for since 1923 
we have by executive order allowed the Company to import it~ requirements 
of black rod free of duty, and all that the Tariff Board now recommend in this 
respect. is that thf3 Tariff Schedule should be so amended 8B iA> remove the duty 
from black rod altogether. There are, however, certain difficulties in accepting 
thill recommenda.tion. In the first plll.C'e, we are advised by our technieal ad-
visers that it would be very difficult to distinguish black rod from other copper 
:rod. There would proba.bly be continual disputes as to whether a particular 
consignment was hlaok rod or not, and perhaps a good deal of stuff would 1I0me 
in duty free on whioh the Legi,;lature intended that V, per cent. duty should 
be paid. The second difficulty i'! this, that the relation of prices between 
black rod and other copper rod is ~uch tha.t if the duty were removed, it would 
probably be that a certain amount-perhaps a large amount-of black. rod 
would be imported for purposes other than the manufacture of oonductol'S 
for purposes which are now met hy other kinds of copper rod. Taking into 
consideration these difficulties, the Government of India decided not to accept 
this particular recommendation of th", Tariff Board, but to continue the eAi3ting 
practice of allowing the Indian Cable Company's requiremellts to be imported 
free of duty by executive order. That is, we do not in any way differ at all 
from the principle recommended by the Tariff Board that the Cable Company 
should get its supplies of black rod duty free. We have in faot been allowing 
imports duty free since 1923, but, for practical re8BOnB, we thought it desirable 
to continue the present arrangement rather than make any amendment in the 
Tariff Schedule. ,. So much for blaok rod. 

The second article which this Company is manufacturing is rubber insulat. 
ed copper wires and cables. The tariff position with regard to these is that the 
small oables, tide small wires, which are really used for domestic purposes, pay 
the 15 per cent. duty, but the larger ones which are used for industrial installa-
tions come in free as machinery. The Tariff Board reported tha.t there are 
actually 92 different items in the tariff which are used in the manufacture of 
these wires and cables on which varying rates of duty are levied. I think this 
House will agree that it would be really quite impracticable for us to consider 
the l$mission or reductiqn of duty on 92 different items for this purpose ; and 
what the Tariff Board have recommended is this. They have calculated that, 
if an import duty of 5 per cent. were imposed on cables and wires which are now 
duty free as machinery, the tariff inequality would be fully ",;iped out. We 
hav;e accepted this recommendation, and the amendment in the first item in this 
Bill is to give effect to it, that is, to impose a duty of 5 per cent. on rubber 
insulated copper wires and cables which are now duty free. For fear the 
Hotase should think that this is inoonsistent with our policy of encouraging 
industries in India, I may remark that the Tariff Board are firmly of opinion 
that this small duty will not materially affect industrial development, that is, 
the use of e~ectrio insta.llations in industrial development, because it will work 
out at a very small amount of the total cost of electric installations. I think 
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the actual figure they have worked out in a specific case is only one-eighth 
of one per cent. of the total cost of the installation. 

The second item with which I have to deal is printing tyPEt. Honourable 
Members may remember tha t, when the duty on printing machinery was remov-
ed by the Act of 1927, the existing duty of 2t per cent. on printing type was re-
tained, becanse it was feared that the removal of that duty might prejudicially 
affect certain type foundries working in India. The present inquiry shows, 
however, that this 2~ per cent. is not quite enough in certain cases, that is, in 
cases of the cheaper type, to remove the tariff inequality in view of the fact 
that the imported metal, particularly lead and antimony, which are used in 
the manufacture of this type, is liable to a dutj of 15 per cent ... This position 
is rather unsatisfactory because it is against this cheaper type, which comes 
mainly from Germany and America, that the Indian type foundries are largely 
competing. The Board have calculated that the duty on the metal imported 
for the purpose of manufacturing type v.:aries from about Rs. 4-8~0 to Rs. 5-8-0. 
per 100 lbs. They therefore recommend a specific duty of one anna a pound, 
that is 100 annas, or Rs. 6-4-0 on 100 lbs., which is rather more than the duty 
which the manufacturer of type will have to pay on the metals he imports to 
make 100 lbs. of type, and so leaves a reasonable margin for error or accident 
or for any fluctuations in values. Well, Sir, Government have accepted this 
recommendation, and the second item of this Bill is intended to give effect to it. 

It is a little difficult to make these rather technical rr.atius clear in a 
short speech, hut ifI have left any point doubtful, Honourable l\1embuf will 
doubtless raise it and I carl'then deal with it. in my reply. 

Sir, I move. 

THE HONOURABLE THE PRESIDENT: The question is: 
"That the Bill further to amend the Indian Tariff Act, 1894, for certain.purpose~, as 

passed by the Legislative Assembly, be taken into consideration." 

The motion was adopted. 
Clause 2 was added to the Bill. 
Clause 1 was added to the BilI. 
The Title and Preamble were added to the Bill. 

.. 

THE HONOURABLE SIR GEOFFREY CORBETT: Sir, J move that the 
Bill, as passed by the Legislative Assembly, be passed. 

The motion was adopted. 
The Council then adjourned till Eleven of the Clock on Wednesday, the 

~th ):fa·fch, 1929, . - • 




